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[Dr. Shrimati Rajinder Kaur] House that 
the New Delhi Municipal 

Commitiee    Office    employees  are on strike 
for the last 15 days because of the anomaly in 
the emoluments of the employees of the same    
category,  recruited on the same pattern with 
the same  qualifications,     doing  the   same 
type of work  and being promoted in the same 
cadre but posted in differed departments.    
Those     who     went     1c Electricity and 
Water Departments get ex gratia payment 
and the others are being denied the same.    
This is a clear case of descrimination against 
the em ployees of  the  same  institution.    The 
office work of the NDMC stands <-+ill. The 
work of the International Vaccination Centre 
and the cash collection counters  has  also     
stopped,     causing difficulties to the general 
public.     The agitation has taken a serios turn. 
One employee, Shri Bindu Ram. who was on 
an indefinite hunger strike from the 24th April 
was rushed to the hospital on  the 27th April.    
Another employee who had started a hunger 
strike was rushed to the hospital on the 8th 
May. Another employee, Shri Sunder Singh, 
has started a hunger strike from today. I  will    
request the Home Minister to look into this 
matter and remove !.his anomally     and  
discrimination to  end the  strike. 

REFERENCE TO DISTRESS SALE OF 
COTTON IN THE     COTTON GROW-

ING STATES 

 
I quote from the news report: 

"He was, however, of the view !hat 
the support price of Rs. 255 a quintal 
was not realistic. He assured the 
House that efforts will be made to 
offer a realistic price." 
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MR.     CHAIRMAN:     All  right,   '.art 
please be brief. 

 
I quote from his speech: "The Industry 
Minister, Mr. George Fernandes, said that the 
Government would soon take a decision with 
regard to the operation of the Cotton 
Corporation of India which would make the 
Corporation a price stability force in the 
Cotton market." 

SHRI  N.   G.  RANGA   (Andhra Pradesh):  
It is not functioning like that. 

 
rail in the prices of cotton for !he year 1977-
78 in comparison to the pre-371  RS—7. 

vious year.    Sir, I quote: 
"Wholesale prices of cotton for the year 

were lower in 1977-78 in comparison to 
1976-77. The wholesale price Index of 
cotton for the financial year moved down 
by 2.4 per cent from 197.5 in 1976-77 to 
192.7 in   1977-78." 

 
The roll of Cotton Corporation of India has 
been procuring raw cotton at the existing 
market rates against indents placed on them 
by the National Textile Corporation. The 
Cotton Corporation of India participates in 
open auctions in the mandies—in some of the 
man-dis  and not in  all  mandis. 

Since September 1977 to April 15, 1978, 
the Corporation has purchased only 5.85 
lakhs bales in all the ten cotton growing 
States, that is, the Corporation has purchased 
only 10 per cent in :;ome States and 5 per 
cent in Karanataka and 1 per cent in some of 
the States. What is the position today? There 
is no buyer in the market. 
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REFERENCE TO THE  MOVE TO 
CONVERT THE GANDHI HARI JIAN 
VIDYALAYA, DELHI INTO PUBLIC 

SCHOOL 

SHRl L. R. NAIK (Karnataka): I had given 
a Calling Attention notice. I may be permitted 
to say briefly on it. 

MR. CHAIRMAN: Mr. Khan. Will you be 
in a position to speak in three minutes? 

SHRI   KHURSHED     ALAM  KHAN 
(Delhi);    I will take    only less than that. 

SHRI L. R. NAIK: I will also finish in 
three minutes. 

SHRl KHURSHED ALAM KHAN: I have 
to draw the attention of the hon. Home 
Minister to the unfortunate incident which 
has happened on the 5th of May,  1978,  in 
the  Gandhi Harijan 

Vidyalaya,    which is a    Government aided 
school in Delhi.   This is a Government aided 
school where 3,600 students  were     studying  
with  about  80 teachers.    It appears  that 
suddenly  a decision   was  taken   to     convert   
this school into a public school.   I do not know 
who took this decision and who approved  of 
this decision.    The result was that this resulted 
in the dislocation  oi  the work  in the     school 
and this  incident has happened.   I   would like 
to  know    why this was allowed, particularly 
when 3,600 students  were studying there.    
Now, after converting it info a public school, 
will it be possible for the poor parents of these 
students to Pay the high fees of the school and  
continue  to  keep  their wards In the school?    
I suppose there is need for immediate action by 
the Delhi administration  which  has made a 
mess of the whole affair.   They should im-
mediately   sort  out  this  problem   and the 
school should be reverted back as an    ordinary 
aided    school and *hese boy and 80 teachers 
should be given an     opportunity to  go  back  
and Join their school. 

MR. CHAIRMAN: The House will 
reassemble    after lunch at 2.05 P.M. 

The House then adjourned for 
lunch at six minutes past one of the 
clock. 

The House reassembled after lunch at nine 
minutes past two of the clock, [The Vice-
Chairman (Shri Arvind Ganesh Kulkarni in 
the Chair.] 

THE FINANCE    BILL,      1978—contd. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): I have to inform the 
Members that the Janata Party has got one 
hour and thirty-five minutes and there are 
three speakers. The same is the case with the 
Congress (I) Party—one hour and fourteen 
minutes and there are four speakers. So, I 
request that the    time-allotment 


